8l TEM NO 4 COURT NO. 7 SECTI ON Xl

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).25051/2004

(From the judgenent and order dated 02/11/2004 in FA No. 559/2004 &

AN No. 136729/2004 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

Bl RBAL Petitioner(s)

VERSUS

GD A & ANR Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT. and with prayer for interim

relief and office report ))

W TH

SLP(C) NO. 25536/2004

(Wth appln.(s) for exenption fromfiling OT. and with prayer for interim
relief and office report)

SLP(C) NO. 25542/2004

(Wth appln.(s) for exenption fromfiling OT. and with prayer for interim
relief and office report)

SLP(C) No. 335/2005

(Wth prayer for interimrelief and office report)

SLP(C) No. 360/ 2005

(Wth prayer for interimrelief)

SLP(C) No. 417/2005

(Wth prayer for interimrelief)

SLP(C) No. 436/2005

(Wth prayer for interimrelief)

SLP(C) No. 437/2005

(Wth prayer for interimrelief)

SLP(C) No. 438/2005



(Wth prayer for interimrelief)

SLP(C) No. 444/ 2005

(Wth prayer for interimrelief)

SLP(C) No. 457/ 2005

(Wth prayer for interimrelief and office report)

SLP(C) No. 699/ 2005

(Wth prayer for interimrelief)

SLP(C) No. 701/2005

(Wth prayer for interimrelief)

SLP(C) No. 702/2005

(Wth prayer for interimrelief)

SLP(C) No. 6836/2005

(Wth office report)

SLP(C) No. 6834/ 2005

(Wth office report)

SLP(C) No. 7051/2005

(Wth appln.(s) for c/delay in filing SLP and office report)
SLP(C) No. 7052/2005

(Wth appln(s) for c/delay in filing SLP and office report)
SLP(C) NO. 7053/ 2005

(Wth appln(s) for c/delay in filing SLP and office report)

SLP(C) NO. 5949/ 2005

(Wth office report)

SLP(C) No. 7055/ 2005

(Wth appln(s) for c/delay in filing SLP)

SLP(C) NO. 9352/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9355/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9356/2005

(Wth appln.(s)for c/delay in filing SLP and office report)

SLP(C) NO 6837/ 2005

.2/ -



(Wth office report)

SLP(C) No. 9357/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9358/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9359/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9360/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9361/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9362/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9363/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9364/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9365/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9366/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 9367/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 10489/ 2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 11522/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 11523/2005

(Wth appln.(s)for c/delay in filing SLP and office report)
SLP(C) No. 18078/2005

(Wth Ofice Report)

Date: 18/11/2005 These Petitions were called on for hearing today.

CORAM :



HON BLE MR JUSTI CE B. P. Sl NGH

HON BLE MR, JUSTI CE R V. RAVEENDRAN

For Petitioner(s) M. MN. Krishnamani, Sr. Adv.
M. Jawahar Singh Chudhary, Adv.
Ms. Reeta Singh, Adv.

M. Lalit Chaudhary, Adv.

M. Somyajit Pani, Adv.

M. Kamal Mhan Gupta, Adv.

M. Avadh Bi hari Rohatgi, Sr. Adv.
M. C. P. Sharnma, Adv.
Ms. Ceeta Sharnmm, Adv.

Ms. Santosh Singh, Adv.
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For Respondent (s) Ms. Savitri Pandey, adv.

=

Ajit Kumar Pandey, Adv.

M. J.K Bhatia, Adv.

M. Rakesh Dwi vedi, Sr. adv.
Ms. Reena Singh, Adv.

M. T. Mahipal ,Adv

UPON hearing counsel the Court nmade the foll ow ng

ORDER

It is subnmitted on behalf of the respondents that in
the matter of grant of compensation it

was di scover ed t hat a fraud was bei ng pl ayed and hu
ge anounts wer e bei ng awar ded by way of

compensation. The High Court has set up an inquiry and sonme action i
s al so being taken.

It is in this backgr ound t hat t he i mpugn
ed orders have been passed wherei n t he



respondent has been directed to deposit only 25% of the enhanced anou
nt out of which only half has

been directed to be paid to the petitioners on furnishing security a
nd the remaining half wthout any

security. It is stated t hat t he first order whi ch
was passed reduci ng t he anount required to be

deposited by the respondent, will be produced before this Court since
the said order takes notice of the

facts which persuaded the High Court to deviate in the matter. The
respondents shall also bring on

record al | necessary mat eri al . Let this be done Wit
hin three weeks, with an advance copy to t he

| earned counsel for the petitioners.

Li st imediately thereafter.

(Ajay Kr. Jain)
(Vijay Dhawan)

Court Master
Court Master



